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IU THE CEN'I'RAL ADMINIS·IRATIVE TRIBUNAL, J'AIP~ BE?iCH 

o.A. No.145/93 

Natthi Sirigh ~. 

Union of India & Ors. 

Mr .e .c .Sethi 

Cora.m: 

J'Ai:PUR. 

Dt. of order: 24.1.1994 

: Applicant 

Vs. 

: Respondents 

: Counsel for applicant 

Hon'ble Mr.Justice D.L.Mehta, Vice Chilirman 

Hon'ble Mr.o.P.Sharma, Member(Adm.). 

PER HON' BLE MR.Jl.Sl'ICE. D.L.MEHTA, VICE CHi\IRMAN. 

Heard the lea.rned counsel for the •pplic•nt. 

We h•ve perused the ple•dings of the parties. In 

the respondents h•ve come with 

•s·e. that •n employee who was sent to Ir«q on 

·rJ.eP-utatiQn on his own willingness c•nnot be c~lled 

on hef!vy expen!es so that he may appear in the oral 

test. This is not a sufficient ground. The respon­

de-~)'S •re directe:d to allow the applicant to appear 
•' 

in the oral test and special oral test ex•mi=-tion 

~hould be held for the •pplic•nt •nd if he succeeds 

•11 consequential benefits should be extended to him. 

The ora~ test ex~on sho1.ild be held within a 

period of 3 months from the d•te of receipt of a 

copy of this order. The 9.A. is disposed of •ccor-

dingly with no order as to costs. 

(o.P.Q~, 
Member(A) 

p_;Jlz.•L/ 
( D.L; .. Mehta ") 

F -....._ ~ ~ • ' ~, 

Vice Chairman. 


